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Annex VI 
 

Claim for Interest Subvention on credit upto Rs 3 lakh to women SHGs at 7% per annum, for the for the year 2023-24 
 
Name of Bank: 
 
Statement for claims for the period ……………. to …………………: credit disbursed/outstanding up-to ₹ 3 lakh 
 

New loan accounts opened Outstanding as at ……….. (end Total outstanding as at ………. Amount of 
during the period ………to of previous period)   interest 

 ………     Subvention @4.5% 
        

No of  Amount No of Amount No of Amount Amount 
Accounts   Accounts  Accounts   

        

        
 

No of unique SHGs availed interest subvention Amount of Interest subvention 
    

 
NB: Number (No.) and Amount in actual figures 
We hereby certify that credit to women SHGs upto ₹ 3 lakh were charged Interest @ 7% per annum on the above disbursement/outstanding in the year 2023-24. We certify that 
the accounts are eligible for interest subvention as per RBI guidelines and bank has verified and flagged all these accounts as ‘SHGs under DAY-NRLM’ on CBS. We also 
certify that there is no duplication in the claims and minimal human intervention while submitting the interest subvention claim from the branch level onwards 
 
 
Dated  
Authorized Signatory & seal 
 

(This claim format, consolidated for the year, needs to be duly certified by Statutory Auditors and submitted along with the claims for the quarter ending March 31, 2024 
within September 30, 2024) 
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